As per India's first National Communication, a one metre sea level rise is projected to displace

approximately 7.1 million people in India and about 5764 sg. km. of land area will be lost.

There is no proposal for setting up a Mission for coastal and island ecological security.
However, the Committee under the Chairmanship of Dr. M.S. Swaminathan has recommended a

separate Island Protection Zone Notification for the integrated management of the islands.
WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Coal Production
2617 . SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of COAL be pleased to state:
(a) whether coal production in the country has increased during the last one year;
(b) if so, the details in this regard, colliery-wise;
(c) whatistheimport of coal during 2008-09;
(d) whether the Coal India Limited {(CIL) has e-auctioned the coal during the last year; and
(e) if so, the quantity of coal sold through such auction during the above period ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL ): (a)
and (b) Yes, Sir. The coal production during 2008-09 has increased from 457.082 million tonnes in

2007 -08 to 492.757 million tonnes in 2008-09. The colliery -wise production is annexed at Annexure -

A, B and C.
[ See Appendix 218 Annexure No.11]
(c) Theimport of coal during 2008-09 was 59.00 milion tonnes.

(d) and (e) 40.457 million tonnes of coal and coal products have been sold through e-auction
by CIL during 2008-09. SCCL has sold 2.634 million tonnes of coal through e-auction during 2008-
09.

Development and production by coal blocks
2618. SHRI BAMA CHANDRA KHUNTIA: Will the Minister of COAL be pleased to state:

(a) whether coal blocks have started developing and producing coal which were allocated

to different public and private sectors during the last three years; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL ): (a)

and (b) As on date 208 coal blocks have been allocatted to various public and private sector
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companies. Production from 25 coal blocks has commenced and the production from these coal
blocks was 30.02 million tonnes during 2008-09. The allocatees of coal blocks who were allocated
coal blocks during the last three years have not started production so far and are in various stages of
obtaining statutory clearances and mining lease, preparing mining plan, acquisition of land, procuring
machinery and equipment etc. for both mining as well as end-use project. Development of coal
blocks involves a gestation period of 3 to 7 years for reaching the production stage and another two
to three years for reaching the optimal production capacity. As per the guidelines, coal production
from a captive coal block should commence within 36 months (42 months in case the area falls in
forest land) in case of open cast mines and in 48 months (54 months in case the area falls in forest
Iand) in case of underground mine, from the date of allocation. If the coal block is not explored,
additional two vyears are allowed for detailed exploration and three months for preparation of

geological report.
Appointment of coal regulator
2619. SHRI TARIQ ANWAR : Will the Minister of COAL be pleased to state @
(a) whether Government has decided to appoint a coal regulator;
(b) if so, thelikely function of the regulator; and
(c) how itwould be helpful in coal mining?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL ): (a)
The Energy Coordination Committee, headed by the Pnme Minister, decided, in its 6th meeting, that
the Planning Commission should prepare a paper on appointment of an independent regulator for
coal sector. The Planning Commission, in tumn, advised the Ministry of Coal to engage a consultant
to carry out a study in the matter and to prepare a draft Bill. Accordingly, a draft Bill is being finalized

for consideration of the Government for appointment of a regulatory body for coal sector.

(b) The likely functions of the coal regulator may include determination of grades and guality
of coal, pricing of coal, authorizing of mining, monitoring, enforcement and compliance of the
specified terms and condition of authorization, monitoring and enforcement of closure of mines,
setting and enforcement of standards of performance etc.

(C) Appointment of an independent regulator for coal sector would result in more optimal
development and conservation of coal resources, more effective regulation, adoption of best mining
practices, rational pricing, better distribution, evolution of a more competitive market etc. In addition,
the proposed regulatory authority shall also advise the Government on formulation of policies in coal
sector including allotment or earmarking of coal block(s) for any purpose through any mode and coal
linkage, development of various mining technologies, beneficiation methods to improve mining and

conservation of coal resources etc.
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